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of grétuity and lsave encashment until the
petitioner vacates the official quarter which

he has océupied. It is in the public interest
that he should vacate the official quarter

so tﬁat it becomes gvailable for allocation to a
person who has to discharge duties and
rhsponsibilities to the Institute. Hence, the
action taken by the respondents in insisting upon
the petitioner to vacate the official guarter

cannot be regarded as arbitrary,

In the circumstances, I declire to
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interfareLﬁhis application,
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(V.S.Malimath)
Chairman




